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R.K. Palanisamy,

S/o. Sri. T. Karivaradha Goundar,'

No.4/51, Ramapalayam,

Jadayampalayam, Mettupalayam Taluk,

Coimbatore - 641 302.

Email: raneaswami.raju?lgmail.com

Phone:9952644444

Vs

1. State Level Environment Impact Assessment Authority (SEIAA),

Rep. by its Member Secretary,

3rd Floor, Panagal Maaligai, No.l, Jeenis Road,

Saidapet, Chennai - 600 015.

Email: seiaarnstn'dgrnail.com

Phone No. 044-24359973

2. State Level Expert Appraisal Committee (SEAC),

Rep. by its Chairman,

3rd Floor, Panagal Maaligai, No.1, Jeenis Road.

Saidapet, Chennai - 600 015.

Email : seacchairmantn@smail.com

Phone No. 0-l.l-243 59973.

...APPELLANT

...rRESPo\z\s

ItfitcSecuEy
tm [ffi HIn0xffII ttPt0lllt$t{fltT tlJrl{0ilrl . T[

Pr{d l&ld, thl, J€dt R6(
&ilEr( Oild. t5



3.

z

COUNTER AFFIDAVIT FILED ON BEHALF OF SEIAA - TAMIL NADU. THE

l.t and 2'd R-ESPONDENTS

I, A.R. Rahul Nadh, I.A.S., aged 36 years working as Member Secretary, State

Level Environment Impact Assessment Authority, Tamil Nadu (SEIAA-TN) having

offrce at Third Floor, Panagal Maaligai, Saidapet, Chennai - 600015, solemnly affrrm and

sincerely state as follows:

l. I am filing this counter affrdavit on behalf of the lst & 2nd RespondenVSEIAA-TN

herein and as such I am well acquainted with the facts and the circumstances ofthe case

from the records available in this offrce.

2. I deny all the averments and allegations stated in this Appeal No.29 of 2024 except

those that are specifically admitted hereunder and put the applicant to strict proofofthe

same.

It is respectfully submitted that; the proponent, Thiru. R.K. Palanisamy has submitted

application for ToR, in Form-I, Pre- Feasibility report for the Rough Stone and Gravel

quarry lease area over an extent of 4.90.0 Ha at S.F.No. 340 (Part) & 341/3 (Part) in

Bellathi village, Mettupalayam Taluk, coimbatore District, Tamil Nadu vide online

proposal No.SIA/TN,Mnll 777 89 12022 dated 04.06.2022.

It is respectfully submitted that; SEIAA-TN grant Terms of Reference (ToR) with

Public Hearing vide Lr No. SEIAA-TN,/F.No.9309/SEACIToR-124212022 dared

30.08.2022.

It is respectfully submitted that; Subsequently, the Project Proponent, Thiru' R'K'

Palanisamy has applied for Environmental Clearance to the State Level Impact

Assessment Authority of Tamilnadu (SEIAA-TN) for the proposed Rough Stone &

Gravel quarry, lease over an extent of 4.90.0Ha at SF.No. 340(Part) and 341/3 (Part) of

Bellathi Village. Mettupalayam Taluk. Coimbatore District. Tamil Nadu vide online

proposal number SIA/TN/MIN/.1 16239 12023. Dated:28.09.2023.

6. I respectf ulh subrnit thatl the proposal uas placed in the 420th Meeting of SEAC held

on 02.11.2023. The details of the pro.iect fumishcd b1'the proponent

4.

5.
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the website (parivesh.nic.in). Based on the presentation and documents furnished by

the project proponent, SEAC noted that,

The concept of 'public hearing' in the Environmental Clearance, under the EIA

Notification mandating 'obtaining of prior EC,' was first promulgated on 27th

January, 1994 as amended in 1997, and underwent several amendments till 2004.

The Legislature has given utmost importance to ascertain the public views in the

entire EC procedure by making provision of public hearing and consultation before

appraisal of specified development projects for grant of EC.

"...A public consultation in terms of the Notification dated 14 th September,

2006 consists of two parts. They ore: - (a) A public hearing at the site or in

its close proximity - district wise, to be carried out for ascertoining the

concerns of local affected persons; and (b) Obtaining responses in writing

fro* other concerned persons having a plausible stake in the environmental

aspects of the project or activity...."

"...The 'public hearing'/consultation is undisputedly a legal right endowed

by the EIA Notification, 2006 to the people in the project area and also public

at large... "

The excerpts from the Judgement delivered on the Writ Petition (Civil) No. 9317 of

2009 Judgment reserved Samarth Trust and Another vs Union of India and Others

on 28 Muy, 2010 in the HIGH COURT OF DELHI: NEW DELHI states that

" .... A public hearing is aform of participatory justice giving a voice to the

voiceless (particularly to those who have no immediate access to courts) and

a place and occosion to them to express their views with regard to a project.

Participatory justice is in the nature of a Jan Sunwai where the community

is the jury.... "

".... The advontage of a public hearing is that it brings about transparency

in a proposed project and thereby gives information to the communit,v about

the project; there is consttltation with the affected parties and they are not

onlv takbrt into confidence aboti the nature of'the pro.ject but are given an

opportunitl: to express their informed opinionfor or against the prpject. This

tlsttsSosStY
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form of a social audit, as it were, provides wherever necessary, social

acceptability to a project and also gives an opportunity to the EAC to qet

information about a project that may not be disclosed to it or may be

concealed by the project proponent...."

The SEAC have also taken note of the following key observations during the

deliberations on the Public Hearing as stipulated below:

" Environmental Impact Assessment Guidance Manual for MINING OF

MINEMLS" published by the MoEF & CC in 2010 which states that

" ......The stu@ areafor the mining projects should be defined as follows:

'Core zone' is the mining lease area.

'Buffer zone' in case of ML area up to 25 ha. is to be considered as 5 bn all

around the periphery of the core zone and for ML area above 25 ha. an area

l0 km all around the periphery of the core 2one... ... "

The NGT vide order dated21.07.2020 in the case of M. Haridasan Vs State of

Kerala & Ors. (Original Application No. 304/2019) indicates that

"....'Impact zone' as per the MMR 1961 stipulates for danger zone (500 m)

by Directorate General of Mines Safety which have to be complied

compulsorily and necessary measures should be taken to minimise the impact

on environment when the blasting is involved... "

From the documents submitted and presentation made by the PP, the Committee noted

the following.

i. The data regarding number of people residing in even 2 kms. area of

influence zone, and that of agricultural practices, totally rely upon the

secondary data collected from various Govemment Departments. It is

expected that during preparation of EIA Report, the PP should have gathered

some primary material with respect to the socio-economic data in the Project

area. The EIA report has no details on the economic and agricultural

activities carried out b1'the people living in the surrounding area so that

appropriate enr,'ironmentaI mana-qement plan is formulated.

ll. A bare perusal of the records of public hearin_e and the minutes of meeting

conducted on 03.08.2023 reveal that there was heavl opposi

MernbsSecebty
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proposed mines from the participating public. They have pointed out the

harmful effects they are forced to face from the mines already functioning in

the area. Vibration damage to the buildings, dust pollution, respiratory

diseases due to harmful dust pollution and adverse effects on agricultural

activity are some of the objections raised by the public.

Few of the concerns expressed by the public in the public hearing conducted

by the Tamil Nadu Pollution Control Board for the mines in the cluster

including that of PP are extracted below.

a) Mr.E. Anandakumar, Mongampalayam".... For our village,

stone quarries are not needed. Because of the quarry, well water

is gone. In the quarries, explosion is not properly done. Because

of the explosion, cracks develop on the walls of the buildings and

dust spreads. Roads are damaged by heavy vehicles. Our area is

depending on agriculture for many years...."

b/ Mrs. S. Vinothini, Mongampalayam "...Walls in our house were

cracked. Even, Underground Water Tank too is cracked. Even

with repairs, again Water is wasted. There is huge noise due to

quarries explosion and houses are vibrating. Hence, stone quarry

is not needed...."

c) Mr.K.Balathandayutham, Mongampalayam".... So far, none of
the Officers or owners of the quarries spoke about Agriculture.

They are toking about the public only......Here, the Public are

farmers. Officer said that because of the quarry, there is no more

impact. There is no more impact but a small impact is there. What

is that? Our lungs damage. Ayou run the quorry after damaging

the lungs, you moy kill the people and run the quarry. If you say

that you are subjected to power, where is the farmers Authority.

Farmers are living like dailv wages in the quarrv and going for
100 days vlork under MGNREGA...." .

d) Mr. Mukesh, Bellathy " ...We are native .farmers.

fertile earth. Paddy grows in this lund. Earlies,

Our earth is

llsnberSecr€hry
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stand nearly afeet above the surface of land if it rains. Now, it is

like a dry forest. Earlier, in our well, we can take water iust by

sitting down.... Now, there is no waler in the well. At the outset of

the program, you have explained about the quarries. But already

in the existing quarries, did you perform any inspection of how

much permission is given and how much they dug? First of all, you

check this. Then, ask for the new quaruies permission. Stone

qwrry is not needed...."

e) Mr. Satish Kumar, Tamil Nadu Farmers Protection Association.

"...Already, as ow area quanies have crossed allowed size of

cutting out stones, how the permission can be gh,en for new

quarries. They prepared false document hiding all the true

information. That was read by one person and another publishes

it as white report and another gives permission. They think that

only four of these may live well and others can go elsewhere. I|/e

will severely resist this. "

" ...Infield number 6i, two houses are there. As per the 1959 Tamil

Nadu Small Mineral Concession Rules, if there is any house within

300 meters, the permission will not be given. In field number 63,

two houses are there and in 65, a house is there, and in 69, a

stream is there. Also, infield number 7 l, a house is there. In 424th

field number, there is natham land of Chinnapadiyanur. A town is

there and the town itself is hidden. In 426, a stream is there. In

151, a house is there. 392 has two houses and 338 has a hotxe,

and field number 337 has two houses. There should be no house

within 300 meters and also a home for dffirentially-abled persons

is there. So, definitely permission should not be given. "

Further, there are l0 to l2 mines already operating in the cluster. Addition

of nerr rnines in this area rr ill lead to increase in the esisting pollution lel'els

therebl alGcting the nearbl people. O ,a
_---<________\!( \
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v. It is seen from the Google Map that urbanisation is increasing continuously

in the proposed area and the number of structures is also increasing steadily.

Hence, considering the public concerns during the PH, health ofthe people living

nearby and environment, and the existence of many operating quarries around

the proposed mine lease, the committee decided not to recommend the project.

I respectfully submit that; subsequently, the subject was placed before the Authority

(SEIAA-TN) in its 674th meeting held on 20.11.2023. The Authority, after

discussions, accepted the decision of SEAC, rejected the proposal and decided to

request Member Secretary, SEIAA-TN to grant rejection letter to proponent as per the

SEAC minutes. Further, Authority decided to close and record this proposal.

I respectfully submit that; based on the above, the rejection letter was sent to the

Project proponent vide this ollice letter No. SEIAA-TN/T'.No.9309/R/2022 dated

22.11.2023. Hence this file is closed and recorded.

Therefore, humbly prayed that this Hon'ble Tribunal may be pleased to record and

pass orders as this Hon'ble Tribunal may deem to fit and proper in light ofthe facts and

circumstances of this case and thus render justice.

Solemnly affirmed at Chennar on

this 07th of March 2024 & Signed

his name in my presence

FIRST & SECOND

RESPONDENT

BEFORE ME

_-__u
MEMBER SECRETARY

SEIAA-TN

irontorSoostry
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Agenda No: 42O-14

(File No: 93@t2o22t
Propored Rough Stone & Gravel quarry leare o\rer an extent of 4.9O,OHa at SF.No.

3400art) and A1/3 (Part) of Bellathi Village, Mettupalayam Taluh Coimbatore

Diltrict, Tamil Nadu bry Thiru. R-K Palanisamy - for Environmental Clearance.

(swTwMlw4452 39/2023. Dated:28.09202 3)

The proposal was placed in 420fr meeting of 5EAC held on 02.11.2023. The details of

the project fumished by the proponent are avallable in the webrsite (parivesh.nicin).

The SEAC notcd the following

l. The Prcject Proponent. Thlru. R.K Palaniramy has applied for Environmental

Clearance for the proposed Rough Stone & Gravel quarry lease ov€r an extent of

4.9O.OHa at SF.No. 340(Part) and 34tl3 (Part) of Bellathi Vlllage. Mettupalayam

Talulc Coimbatore Dirtrict Tamil Nadu.

2. The propored quarry/actlvlty li co\€red under Category '81- of ltem l(a) "Mlning

Projeds- of the Schedule to the EIA Notification. 2O06.

3. ToR wat issud Mde - Lr.No:5E!AA-TN/F.No.93O9/SEAQToR-1242/2O22

Dated:3O.O8.2022.

4. Public hearing war conducted on Dated:O3.O8.2O23.

5. The PP has obtained CCR vlde CCR letter No.E.PA2.|/2O22-

23I5E!AM09/TN/1039 dated 23.@.2022.

The SEAC har obrerved the follor,ving:

The concept of 'public hearlng' in the Erwironmental Clearanc. under the EIA

Notlficatlon mandating 'ob,talnlng of pdor EC.' was fint promulgated on 27th January.

1994 as amended in 1997. and underwent re^r€ral amendments till 2004. The Legirlature

has given utmost importance to aicertain the public views in the entire EC procedure

by making prwirion of public hearing and conrultation before appraisal of rpecified

development proiectr for grant of EC.

-...A public consultation in tetmt of the Notification datd 14 th teptembn
206 contirtt of two paftl They arc: - (a) A public heanng at tlte site or in itt
close proximily - district wirc. to be carried out for ascertaining the

lxal affxted gn6ont: and (b) Obtaining retpontet in writing

MEMB
sEAC.TN
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concernd FRont having a plausible stake in the environmental aspects of the

project or activity.... -

"...The 'public hearingTconsultation is undiqutedly a lqal right endowed W
the EIA Notification. 2OO6 to the people in the proiect area and also pubtic at

large... -

The excerpts from the Judtement delivered on the Wiit Petition (Civil) No. 9317 of

20O9 Judgment reserved Samarth Trust And Another vs Union Of lndia And Others on

28 May.2010 in the HIGH COURT OF DEIHI: NAy DEIHI ttate, that

".....A public heanng it a form of participatory iuttlce $virtg a vcice to tlc
voicelers (particularly to thote who harn no lmmediate anett to @uttt) and

a place and xcaion to tlpm to exPrst tlQir vianrs with rqard to a poiet-
Paftlciptory justice is in the nature of a Jan Sunwai where lhe canmunlty is

theiury.....-
'....The advantage of a public hearing it that it btitztt ,bd tnnt4rcncy in I
propied prokct and tlereby gtves informatlaz to the canmunity about the

prokct: thete is consultation with tlre affead paftlet atil tlny arc not only
taken into anfiderce abut tle naturc of the Pohct but ae ghnn an

opportunity to exprctt tlcir infotmed opinion for or against the proiect This

form of a s*ial ardit, at it were, provi&s wherever rw*ny. social

acceptability to a prcjed and also givet an qPortunity to thc EAC to $t
lnformation about a project that may not be disclosed to it or may b
coacealed by tlre proiut proponent....-'

The SEAC haw also taken note of the follorrring key obrervatlons during the

deliberations on the Public Hearing ar stlpulated belour:

'Environmental lmpaa fusetrment Guidance Manual for MINING OF MINERAU'

published by the MoEF & CC in 2010 whlch ttater that

'......The study arca for the minint prc,iect shoald be dellnd as followt:

'Core zone' it the mining leate aea.

'Buffer zone' in case of ML area up to 25 ha, it to be contidercd at 5 km all

around the periphety of the core zone and for ML arca above 25 ha. an area

l0 km all arcund tle peiphery of the core zone.... . .'
The NGT vide order dated 21.07.2020 ln the case of M. Haridasan Ut tfln of Kerala

i,.'!

,*orw
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& Ors. (Original Application No. 30412019) indic.ter that

"....'lmpct zone' as per the MMR l95l stipulates for &nger zone (5OO m) by

Arectdzte Gneral of Mines lafety which haw to be contplied cotnpukorily

and necesary meaturet should be taken to minimise the impad on

environment wllen the blaning is inwld...-
From the documents submitted and presentation made by the PP. the Cornmittee noted

the followlng.

L The data regarding nunrber of people reddint in aren 2 kms. area of influence

zone. and that of atricultural practices. total[ rely upon the recondary data

colleaed from various Crcvemment Departmentt. lt is expected that during

pnepamtion of EIA Report. the PP should have gathered ,ome Pdrnary material

with reipect to the sodeeconomic data in the Project area. The EIA report hal

no details on the economic and agricultural activities carried out bY the People

living in the sunornding ar€r to thrt appropriate environmental management

plan is formulated.

2. A barc perusal of the r€cordt of public hearing ard the minutet of meeting

conducted on 03.08.2023 reveal that there wal h€ary oPPosition for the

proposed mirrs from the partldpatlnt publlc They have pointed out the

harmful effects thqy are forced to face from the mine, already fuoaioning in lhe

area. Vibration damate to the buildlngs. dust pollution, resPiratory diseases due

to hannful dun pollutlon and adv,erse effects on agricuhural a<tivity ar€ rcme of

the objections raked by the public.

3. Fevu of the concemt expressed bY the Public in the public hearing conducted by

the Tamil Nadu Pollution Control Board for the minet in the cluster including

that of PP are extracted belovv.

c Mr. E. Anandakuman Mongampalayam ".... For our village, rtone
quaries are not neded. Recause of the quarry, well water is gone. ln the

quarries, explotion fu not prope y done. 9ecause of the explorion, crackt

develop on the walb of the buildings and dust spreads. Roads are

damaged by heatry whicbs. Our area iJ erydittg on lgriculture forAmaged by heatry Ehicbt, Uur area iJ cte8nct,n$ ot lSnatn
many ye.^.... 

lt tl
iril
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Mrs. 5. Vinothini. Magampalayam "...Walls in our houte werc

cracked. Even, Un&rground Water Tank t@ it cracked. Even with
repain, again lUater it watted. There it ht4e noise due to quarriet

explosion and houset are vlbrating. Hence, ttone quarry is not needed. . . . "
Mr.KBalathandayutham, '.... 5o fan none of the

Offrcer or owne6 of the quarrier rpoke afutt Tley are

taking about the public only......Herc, the Public are fanner. OflTcer said
that bcause of the quatry, there it no mqe impact- Therc is no mote
impaa but a small impact it there. What it that? Our lungr damage. lf you
run the quany after damaghg the lungt, you may kill the Nple and run
the quarry. lf you say that you are subjectd to power, wherc It tlp
farmen Authorlty. Farmen are living lik daily wages in tle quarry and
going for IOO dayt wo* under MGNREGA.,,,'
Mr. Muketh, Bellathy '...W are mtiw farmers. Ow eanh is fertile
earth. Paddy gtowr in thls land. Earlles, tlp ralnwater stand Rady a fe;t
abte the turface d land if it nins. Now. it is like a dry fotest Eadier. in
our well, uE crn take water jutt by sin@ fuwn...- Now, there ls no
water in the well. At the dnJd of the prcgnm. yott have explaind abut
the quanies. &ut alrcady in the exitting quarie* did ttou piorm any
intpeaion of how mudt permidon is given ard how mudt tlcy dtq?
Firrt of all, ltou dtx* this. Then, atk for the nant quarrlet ptmlslon.
Itone quarry is not t&,,..."
Mn tatith Klmac Tantil Nadu farmers kotstion Assxiation.

-...Nready, at our anea quanies hatn crotpd allowed ize of
cutting out ttoner, how tlre Frmitsion can be given for nst quade*
They prepad fale dtument hiding all the tnn inforrnatlon. That war
read by orc prmn ard another gtbbhes lt at white eprt and anolher
givet permition. They think that only four of these may live well and
othe6 an go elfilvher?. Vlb will sewtely resi* thit -
'...In fteld numbr 63, two hanses arc therc. As pr the 1959 Tamil Nadu
Small Mrcral Conaion Rulet if tlere is any hwse within 30O neteo,
the Ftmitrian will not fu given. ln freld numbr 63. two houses are there
and ln 65, a hqle ir tlrete. and in 69. a rt,eam is therc. Alsa in field
numfur 71, a house is thete. ln 424th field numben there is natham land
of Chinnapadyanur. A town is therc and the town itself is hidden. ln 426,
a tteam it tlEre. ln 451. a house is there. 392 has two houses and 338
has a house. and field number 337 har two houtet. Therc thould b no
hourc within 3OO meten and also a honte for differcntiallyppld pertont
ir there. 5o. deffnitely petmittion rhould not b given.- I ; I

ME

ere. )o. .ren fety Nfintttron tnouo not @ g En. ! , 
I
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Further, there are lO to 12 mines already operatint in the cluster. Addition of
ne,t , mines in this area will lead to increate in the eristing pollution levels thereby

affecting the nearby people.

It is reen from the Google Map that urbanisation ll increasing continuourly in the

proposed area and the number of structures is aho increasing neadlly.

Hence. considering the publlc concemr during the PH. health of the people living

nearby and environment. and the existence of many operating quarries around the

proposed mine leate. the committee d€dded not to rccommend the proi<r.

Agenda No:42Gt5

(File No: &{,12,Ol8)

noporea Black Granite & Quartzo-Feldpathic Gnei$ quarry le!5e area ov\er an ocent

of 4O.13.O5 Ha (C.owmmett Poramboke land) at S.F.Nol. 584 (Pothwai Mllap

lO.44.O Ha) & t35ll (Pazhav.l.rn ViUa& 29.69.05 Ha) of 6lngiee Talulq Vlllupunm

Dlrtrlct, Tamll Nadu by lWr. Tamil Nadu Minerak timlted - For Eruirorynental

Clearance. ($ fiVMwW29QO23, hed: 21.@.2023,

The proposal was placed for appraLal ln this 42Oh me€tint of SEAC held on

o.2.11-2o.23- The detailr of the proFct furnilhed by the proponent are given in the

website (parivesh.nicin). Thc SEAC noted the following:

l. The proje<t proponent, M/r. Tamil Nadu Minerals llmlted has appll€d for

Envlronmentat Clearance for the Propoled Black Granite & QuartzeFeldspathic

Gneirs quarry leare area a,ler an extent of 4O.13.05 Ha (Govemrnent Poramboke

land) at S.F.Nos. 58fl (Pothuvai Mllage 10.i14.0 Ha) & 135/l (Pazhavalam Village

29.69.05 Ha) of Glngee Taluk, Villupuram Drtrict. Tamil Nadu.

2. The proiect/activity ir covered under category 'B- of ltem I (a) 'Mining of
Mineralj Proiecti' of the rchedule to the EIA Notification. 2006.

3. fu per the precire area communication letter, the lease period ir 30 years and

mine plan period is 5 years. fu per the approved mine plan. the annual peak

production shall not exceed l8,lO8 m3 R.OM which includes lSll m, of Black

Granite Recorrery (@ lOo/o) & 16.297 m3 of Granite Rejeas (@

m3 of Quartzo-Feldspathic Gneiss for an ultimate depth of 3Om.

5.

45

and 7.52.124

'EAC 
-TN
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Proposed Rough Stone & Gravel
quarry lease over an extent of
4.90.0Ha at SF.No. 340(part) and
341/3 (Part) of Bellathi Viltage,
Menupalayam Taluk, Coimbalore

District. Tamit Nadu by Thiru. R.K.
Palanisamy - for Environmental

Clearance.

( s r A/TN/M r N / 44623s t 2023)

r+

The authority noted that tt,i, p.porutrr".ll"IO fo,
appraisal in 42}th meeting of SEAC held on
02.11.2023. The SEAC has observed the following:
The concept of 'pubric hearing' in the Environmentar
Clearance, under the EIA Notification mandating
'obtaining of prior EC,' was first promulgatcd on
27th lanuary, lgg4 as amended in lgg7, and
underwent several amendments till ZOO4. The
l-egislature has given utmost importance to ascertain
the public views in the entire EC procedurc by
making provision of public hearing and consultation
before appraisal of specified development projects
for grant of EC.

"...A public consultation in krns of rhe
Notification darcd 14 th September, 2006
consists of two parts. They are: - (a) A
public hearing at the site or in its close
proximity - district wise, to be carried out
for ascerlaining the concerns of tocat
affecred personE; and (b) Obtaining
responses in writing from other concerned

,l,'^/
drrernvreN

9309

I

conditions prescribed in the prior environmental

clearance lette(s) through newly dcveloped
compliance module in the pARIVESH portal

from the respective togin.

The amount allocated for EMp should be kept in
a separate account and both the capital and
recurring expenditures should be done year wise
for the works identifid approved and as
committed. The work & expenditure made under
EMP should be etaborated in the bi_annual

compliance report submined and also should be
brought to the notice of concemed authorities
during inspections.

MBER

SEIAA.TN
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"...The'public hearing'/consulralion is

undisputedty a tegal right endowed by the

itl t'ta;trcarcn, 2006 to ttg people in rh

proiert or"o ond ako public at large "' "

*" "-.*. from the JudBeme"O:Y'1 :it::
*ri-t"nf" (Civil) No' 9317 of 2009 Judgment

*"*" t".*n Trust And Another vs Union Of

,"* i"i ,n*t on 28 MaY' 2ol0 in the HIGH

aor*t OO rtt,l: NEW DELHT sBtes that

".....A Public hearing is a forn 7f
,*ticroatory i"tic" gieing a voice rc lhe

'*,i"rir, 
@articularly to those who h'cve

* ir^"diot, o""ss lo courls) and a Plrce

and occaion to tlt'n to express tlvir vievs

utih regard to a project Parlicipalory

ii^ti""'i, in the nolure of a Jan Sumoai

'nhrre ll* ro^^unitY is the jury.'" "

- ..Ttv advantagB of a public lvaring is

that ir bings abou transporency in a

orooosed Projea and therebY grves

'rf[r-^., rc rhe comm'nitY obou the
'*oirrr, 

,n o is consuhation wilh lle
'ofl""tra poni" o'A they are nol only uken
-ino 

*ntrd"'"" abou rl.r nature oI lhe

-nrri[6ng, o Plausihle stoke in the

environmenlal aspects ol the proiect or

by he Proiect ProPonenl " ' "

-ino 
*ntrd"n"' abou rlv nature oI the 

I

oroiecl bul are Siven an opJ'orlunt'y to 
\'"riress tlci' inlonwd opinion Jor or 
I-ir,r" 

,^, proiect' Thts lorm of a social 
I"tr;' ;" i'ne'e' P'ouides whereYer 
I

necessary. social acceptabili'y'o !-!"::, i';-;i; 
t*,t an oP4orrunitY to the EAc

to zet inJ;rflafion obo a proied hat may
'"rri-a, 

iurto,"a'o it or mav he concealed

''"^'/
Qftlln:vra,lt 

sEl,rrr-TN

] ,n. rEoa hare also taken note ofthe foilowing key t

!.0***,*, during the *,y'1t"' "" tt"-111'l
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Hearing as stipulated below:

"Environmental Impact Assessment Guidance
Manual for MINING OF MINERALS,,published by
the MoEF & CC in 2010 which states that

".....,The study areo for ttu mining projects
should be deJined asfollows:
'Core zone' is the mining lease area.
'Buffer zone, in case of til, area up b 25 ha. is
to be considered as 5 bn alt oround the
periphery of the core zone and for ML area
above 25 ln. an area I0 lm ail aruund the
priphery of the core zone... ...,,

The NCT vide order dated 21.07.2020 inthe case of
M. Haridasan Vs State of Kerala & Ors. (Original
Application No. 304D019) indicates that

"....'lmpact zone, crs per lhe MMR lg6t
stipulates for donger mne (500 m) by
Directorate General of Mines Safetywhich
have to be complied compulsorily and
tecessory measures slould be taken to
minimise the impa on erwironmenr when
the blasting is involved...,,

From the documents submitted and prcsentation
made by the Pp, the Committee noted the following.

L The data regarding number ofpeople residing
in even 2 kms. area ofinfluencezone, and that
of agricultural practices, totally rety upon the
secondary data collected from ,a.iors 

]

Covernment Departments. It is expected that
during prepanrtion of EIA Report, the pp
should have gathered some primary material
with respect to the socio_economic data in the

I p-;ect area. The EIA report has no details on I

I the economic and agriculrural activities i

AIRMAN
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*iia'--*, uv tn" PcoPle living in thc

surrounding area so that appropriate

environmcnml management Plan is

formulated.

2. A bare pcrusal of the records of public

hearing and the minutes of meeting

conducted on 03'0t2023 reveal that there

was heavy opposition for the proposcd mines

from the participating public' Thcy have

pointed out the harmful effects they are

forced to fac€ frofl the mines already

functioning in the area Vibration damage to

thc buildings, dust pollution' respiratory

diseases due to harmful dust pollution and

adverse effecls on agricultural aclivity are

some ofthe objections raised by the public'

3. Few of the conc€ms expressed by the public

in the public hearing conducted by the Tamil

Nadu Pollution Control Board for thc mines

in the cluster including that of PP are

extracted belolv'

o Mr. E' Anandakamar'

MongamPalaYam ". 'For our

village, slone quafiies are not rteded'

Because of the quarrv' well $laler is

gone. ln the qua"zres' explosion is nol

properlY dotw' Because of the

explosion, crack develop on the walls

of the buildings and dusl sPreods'

Roads are damogetl bv heavl 
l

vehicles. Our area is dePending on\

agriculture lor monY Years ..' I

I

l
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tbs. S. Yitpthini, tlongompalalnm

"...Walls in our lpttse were

crrclced Even, Underground Water

Tanh oo ,J cracked. Even with

repairs, again llrater is wasted. There

ri huge noise due to quarries

explosion and lpues are vibrating.

Hence, stone quarry is rnt needed.-..,,

Mr. K. B al athandcyu t ham,

Mongampalayam ,So fat,
norc of tlu Oficers or owrnrs of the

quanies spkc about Agriaiture.
T?rey oe taking abour the public

only......Here, the public are farmers.
Officer said that because of the

qtuarry, there is tn more impact.

There is no more impacr but a small
impact is there. |l/hat is that? Our,
lungs damage. If Wu run the quarry
after damaging the lungs, ltou mry kiil
the people and run tlv quarry. If Wu
say that you are subjecled lo power,

where ri the farmers Autlority.
Farmers are livinglikc dailywages in
the quarry and going for 100 dcys

work under MGNREGA....,,

Mr. Mukesh, Betlathy ,,...We 
are

native farmers. Our earrh is fertite
earth. Paddy grows in this land.

Earlies, the rainwater stand nearly a

feet above the surface of land if it
rairu. Now. it is like a dry foret.
Earlier, in our well, we can lakc water

9"*/
CIIAIRMAN
t set.c.A-rx

\
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just by sitting down Now' there is

no water in tfu tYell Al lhe oulsel

the prografi, Yu hane exPlaimd

aboul iE quarries' But already in the

existB qudrries, did )nu perlonn any

inspection of how much permission is

given and how much theY dug? First

ofall, 1ou clreck this Ttwn' asktor the

new quarries Pe nission Slone

quarry is nol ,Beded"" "

Mr. Satish Kumar, Tarnil Ndu

Farmers Proleclion Association'

"...AlreadY. (Lt otr area

quarries have crossed allowed size oJ

cttling oul slones, how lhe Pemission

can be given lor new quarries' TheY

prepared fatse document hiding all

the true information That was read by

ote person and anotler publishs it

as white rePon atd anolhet gives

prmission. Tlvy think tlvt only four

of x,se maY live well and olhers can

go elsewhere. We *ill severely resist

this. "

" ... In feld number 63 ' two houses are

there. As Per ttz 1g5g Tanil Nadu

Small Mineral Concession Rules'

there is any house within J00 meters'

he Nrrnission will not be given lnhe permission will nol De t'vetl tt 
I

fietd number 63' tu'o housts are there l,

and in 65. a house is lhtre' an'l in 69 tl

a steam is there Also' n fie[\
number 71. a house is there' In 421th

Ll"^/
dultnvll

ARY SEI.{A-TN
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fteld number, ilere is ruttnn lad
Chinnopadiyarur. A bwn is there and

the town itself is hidden. In 426, a

stneam is there. In 451, a buse is

there. 392 hqs two houses and 33g has

a buse, andJield number 3j? has two

houses. There shoutd be no lpuse

within J00 meters and also a homefor

dffireruiolly-abled persons is there.

So, fufinitely prmission should not
be given."

Further, there are l0 to 12 mincs already

operating in the cluster. Addition of new

mines in this arca will tead to increase in the

existing pollution lcvels thereby affecting the
nearby people.

It is seen from the Google Map that
urbanisation is increasing continuously in the
proposed area and the number of structures is
also incrcasing steadily.

Hence, considering the public concerns during the
PH, health of the people living nearby and
environment, and the existence of many operating
quarries around the proposed mine lease, the
committee decided not to rccommend the project.
The Authority, after detailed discussions, accepted
the decision of SEAC, rejected the proposal and
decided to request Member Secretary, SEIAA-TN to
grant rejection letter to proponent as per the SEAC
rninutes. Further, Authority decided to close and
record this proposal.

4.

5.

fl*rr/
cfrnm,ivrax

SEIAA.TN
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TTIIRTJ.DET]PAK S. ItIT.GI. I.T..S

}T F: TIB}: R S I-CR}, I--\R }-

. Ji S'TA'I'E I,EVEI, ENVIRONMENT IMPACT
ASSI.]SSM IiIiT AUTHORITY.TAMI L:\ADU
3rd F'loor. Panagal Maaligai,
Nt:.1. Jeenis Road, Saidaper
('hennai-6000 I 5

Phone \o.0{4-1.1159971
Far \o. 0.1-l-24159975

t.elter ro.st-I AA-'l'li/r. \0.9J091RJ2022 darsd :22. I 1.202J.

To

I hiru. R,K. Palanisum-r

Sro. l'.Karivaradha (ioundar

No. "1i5 l. Ramapalavarn

Jadayampalavam

Meuupalal'am 'l'aluk

Coirrbatorc-6.lll0:

Sir,

Sub: Sl:lAA- l-\ [)r(!p()sai sel-'l'tn!. [:nrironrncntal ('lcaraneu tbr Proposcd Rough

Stt:nc & Crarcl quarr\ lcasc orcr an e\tent ot'{.90.01la at SF.\o. i-}0(lrarti anrj

3"11,'l {Part) ot' I}eilathi Viliagc. \lcttupalu-ram laluk. Coimbarure t)isrricr.

lamil \ar'lu b) thiru. R K l)alanisarn-r - rrndcr l(at \.tining pro.iccts ol'thc
schedr.rle ol' thc t:lA \oriljeatir,rn. 10()6 not rcrommcnr.led rcjcctcd-

Application ('loscd and Rceordcd Resardirrs

Ref: l. online Proposal \o SI.\'l'\'\il\ Jr6llq l0lj. I)ared:l{t.09.101j.

2. \,linurcs ol'rhc.ll0r" St:.\( mcclins hcld on L|l.l I.102.1.

I \linuter,rl'thc h7-l: \l I \ \ r-ncctinu hcLl lrr i(). i i lt)ll

I iirtitc rilur kind illlcnli()n lqr lhg 1gl'riij'pcc l" citc,.l ,rh1rc. rrhcrcin the upplicati.p

re-ccilcd liom Ihtru. t{.K. Ih}ani:enr,r lirr" I i.1r i:-r;rrrr.:crrlirl ('lcuruncc liir [)roppscd I{'uSh \tonc
& (irlrci quarr\ leil'e ,,rt'r ar'} t'\lrjnt ()1 , ,i).(illa lti \l \o -i 101 i)irrt) antl i.li I llran) trl

llciilrtili \ itlu!.c. \1ciliiir.riu-r,lll i.l:.:1,. ( .r:r.lrir;ii,,:"e :);ril.rc.. jLrl, \.ritl,

lhc pl'ilpi,s.ti rrl.t> itiliecti in -ltlti rilcciiIrrt i,;' \l .\( ne ,ri i)t.l ()1. i i :():-i. llascd dil lhc

lrlj\C:l:.i:',:: & rlr:\1."\(1r\ i.I:t..:;'.i ". t-:,,..:. \: \r. .,..:.:-.: ,\ :.r



92-

l. Ihe Project ProB)ncnt. lhiru.R.K.Palanisatnrhasapplrcdlorl:nrirontncntal ('lcarancc

lirr thc proposed lloueh Stonc & ( irlr cl quarrl leass orcr an c\tcnt ol'J 90 0lla at Sl: \o'

l.l0( l)ar$ and ll l .i ( l'an ) ot llcllarh i V illagc. llenupalal am I aluL. ('oimbatore l)istrict.

I amil \adu

l. lhe pn,poscd quarrl'actiritr is covcrcd under ('ategory "lll" ol'Item l(a) "Mining

['ro-lccr.'" trl'thc Schedule t(] thc I l \ \otification. 1006.

-j. loR \\as issttcd Viilc - lr.\o:Sl l.\'\-l\ I \oS-i0g Sl '\( loR-ll'1ll0ll

l)atcd:10.08.l0ll.

.1. Public hcaring *as ct'nductsd on l)atsd:0-i.{)8.l0ll'

5' I'he t'P has obtaincrl (.(.Il ride ( (,R lctrer No.I1.1,,1]. l ,20]2.23/sF,lAA/ l ()g/.tNl l0]9

dated l-1.09.l0ll.

lhc SIr\( h s oh\cr\cd thc lilll(\\\ing

'lhe conccpt ol .public hearing' in thc I n\ir(lnrrrcntal ('lcarancc. und.'r the l.l,\ Notification

mandating .obtaining (\l'pri()r l:( . rras lirrl prorrr rr lgatc,.l on )7" Januar1. 1994 as amended in

1997. and under*cnl se\cral amcndnlcnt\ tili l00l thc l'cgislaturc has gircn utmost

rnp(lnancc lo asccnain thc puhlic ric*s ln lhc cnlirc tC proccdure b1 rnaling prorision of

public hearing and c()nsu lrar i()n bcli.rc appraisal ol-soccillcd dcr clopmcnt pr()iccl\ li'r gr nt (){'

Ir('.

'' 1 puhlit tontulttttirtn itt trrnt'\ ttl th('\ottli(Qtion clurcd l! th Sapttnbu )006

utn.si.rlt rtl l\to Ptttt\ I h('.t tttt 'rt' I lwhlit lt'ttriny d lhr' titt'or in its clttse

ltrtttinttlt ' tli\lrltlttl\t1,1 l', 111rttt'<l tt!ll l(tr a\tL/t(titling th'' toncerttt ol htcul

ttlfcctul ltettont: tnl tht t)htrtinin! 'c!/'orrrt't 
in \1rtltt18 I t t (tlh('r (ott((t'tt(d

pt't\ttttt hrt\ ittg tt pltttrthlt \l(k tn th('(tt|in) t'nlLl (t\Jtt''t\ ttl llL'l'n)iLtl t)r

ttclt\-il\

.' -l.ll ptthltc l1L(l].i,l,l ll)lt\llllitlt,ln tl ttndt t llttli,Lllt Q lt4 rigl crulogcl hl. lht

l.l L\rtrrlic,rttrn :ttlth tt) tltL l\1)t'lt ttl Iit('Pr')l't! tttttt to tl\t) l)uhltc ut lo'lt

ilc crcclfl. li,,lrl:ir( l.lJ!cli:ct':.ilirrlc'i "r lilc \\:'': I)ili:l" r L( \' I \L\ t):l- 
'{\r ll)ll()

.lr.rd.::rclt rc.cr'.;J \.trr'.t:ii' l"ll.: \r'.1 \n.'iht: rt I rliLrr i)l I'r(irlt \:"1 ()'hcr' ''r' lS \11\'

l0l() rr !|r!'III(rII( ()I Rl()l 1)l llli \l \\ l)l llll\t'ri'\ llr'ri

I Pthlit itt ttt ttt 1t a h)t !'t tli P'trltt tltttttr\ ltt\lt(i' lt|-in! d \()tct! t(' lh( v'tLel!'\\

'irttt'ti(ttlttt'l', lt) tlt!r\( \'.lttr lt,tt ttr; tntntt'ii'tl(' (I(tt'\' /') tttltt't\' tlnd d llLl(t'tl\l

t)r1,,\4)'i tt, tlt,,t! 1,,,",t,,".. rrt ', rk'1i tt 'llt t,':.trLi t'tt1 :tt''it(t l'(t1'ltt-ittttlttr\ itt\lttt'

t' rt iit., rtltti-, ,),'ti./,rrr.\,rrr' ,,. ;rr /. r;JL tttit)Ittlili | \ t)tL t:)'

i,), ,t,i',tt1t,t:. ,t' t; :",:' ,, ''r,,rr r;'{ ' i"i"; ;l i :ir:' i )t)itl 1t1tt1\;\!rr''tt itt t1

yr,,1,rt,e1l 1tr,t11 || tttttl tlttrtlt\,,:t\(\ttlIttt'ttttt!tt)tt11,lllrtt)tt,ltttt!l'.tltttrt titt tttrtiLLt

ll(,r, t, ,,,)1<!t1LtI!t)It nttit :ttt,/lt./rrl r,)ir?i'.'\ .tlltl iitt\ 'ttr tn)l t)ttl\ tLtL.lt lttlt)
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conlidencc ahou the nulure o/ tht pntje<'t hut drc giten un oppttrtunit.t'to (.ypre\s

their inlitrmeel opinion for or ugainst the Jtrojact 
'l'hi; 

ldrm o.l u social uudit. a.s it
were. prtxitlt't vherevtr nc('e.\.\urt .;tttiul tr.tt'lttuhilit_t lrt u prttiecl un<l al\o givt:\

utt opp()rtutttl.r-lt) the l'..1('lu yt,t lnfu,rruotton tthoul tr prole('t thul mut'rutl he

di.tclascd lo it t)r muy he utnt(ulr,d ht tha p*tjt,t't l)n)1,.)/,cn! . .

-l'he 
SHr\C hale also lakcn notc trl'thc lirllovvins her ()bicr\ations durins thc deliberations on

the Public Hearing as stipulated belon:

"tnvironmenlal lmpact .,\ssessmsnl (iuidance \lanual lirr \ll\l\(; Ot. Mt\tjRAI.S"

published by thc \firl:[: & ('(' in ]010 uhich statcs that

" . .'l'he .\tudt or€u lir thc mt,.tng prujcc'tt'should fu tlelinetl u.s /bllov.s:
'('ore :one' is the minine leuse ureu

'Buffer:one' in c'use ol lll- arta up to )5 hu. i.s to he tttnsitlered us 5 km all orouncl

the peripher.t of tht (t)r( :on( urul litr .\ll orcu tthore I j het urr ure u lU km ull urountl
tltc ptriphet't ol the L'(,r( :.)n(

Ihc \(iI ridc ordcr dated ll ()7.10:0 in thc uasr ol'\1. llaridasan \r Srarc of'Kcrala & Ors.

(Original ,\pplication \o. -1(.){ lUlg) indicatc: that

'lmpac't:t)ne il.\ yte'r thc ,ll.llR 196 I ,stipultues l()r llong(r:one t500 mi ht

DireL'torute Gencrul o/'.llints Salatr whitlt hut't' to hc tttmplred ttrntpulsoril.t. un(l

n(ce\5ur.\ ,neLt.\ltre.\.slxtuld he tukett lt) tiltruilu\( tht ttrtltttt! ttrt tnt'ir0nilEnl lJh(il th(

hlustirtg i.s int'rtlvt,d . "

From thc d()cuntcnts submittcd und prcscrrtation rrrudc fr1 lhc I)l). thc Committce notcd thc

fbllou ing.

l. I'he data regarding numbcr rrl-pcople rcsiding in r'rcn I kms. area ol'influenec zonc.

and that of'asricultural praclices. totalh rclr up(rn thc:cerrndan data crlllcctcd tionr

\ ilri\)us (ror crttmcnt l)cpannrcnts ll ir crpecl.e d that Jrirrnt prcpilrrti()n ot't: l.\ Rcpon.

the PP:h,rttld harc latitcrcd \{\t1lC nntnir\ rnlrlc:'ral $:1}r rcrpccl lri lhc trte irr-CCtrnt)n-lir.

data in lirc [)rolccl arca. lhc I I \ rcp()r'l i.lx\ 1i,.lcl.r:i: \); tit!.currl]rrlllir anti lgriculttirll

autirities carrir'd ()ui h_\ thc pcr,PlL'liirl!l in thc ri;rroilt)rliltr.j area srr that appr()pnittc

cttr irilntnclttal r'n;rnitg.rtttrctrl nllrtr rs Iirrl. 1l'11g.l

-1. \ ir.11g 1'rg111s.t: r,l'lilr'''ct,':"ii. i)l t':ll1:r, ,tJ.t!.it* .l 1.: :iti,tt,ltr.Is\,,i i]tc\jltttr: eililtitrelcu

,,r.i tt-l t)ll.lttl.l rcrg;.ri ti't1t titcru rr;1r 1,g111\ ,,1,;r\)\r

partici;ratinu puhirc litcr n:ire i1('lnluri i,l;l litc ll.

lirrr-n tl-tc- rnincr airclr.ir lirrrclionir':rt i;r tlle lu'cii \ i

;lrrlll:'ririii- I'lrllir';1r,r'.. ii:ri.lt:i: -1 t; . :..::'::t1.1 .1.

:.i:li jr)l lite r\r(,n()\cd ltttngr lrtrlll l.hc

ii:l..li -';ic.L. iltu\ .rle l,rt.c..1 l,r l.lec

l-.r'.lt ii:n .i.rrtr.rge tir thc huiidinS\. riusl
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agricultural acti\ it) are s(1mu ol thc obiccti()ns raiscd hr thc public

lcrr ,rl-rhc c()nccms c\presscd b1 thc puhlic in the puhlic hcaring conducted b1 the

lantrl \adu l)(rliulr()n ( ()ntr()l IlrrJrd li)r thc minc\ rn thc clustcr including thal ol PP

arc cxtracted bcltru.

c .\tr. E .1narukt*unrtr. \longanrytluutnt '. For our tilluge slone

qrurrritt ore rutl nrede(I. \t'<tru.sL' ol tht quurn vell \tuler b gone ln the

qturrt'r. t'.rpktsirtn t\ nt,l ProPtrlt thtn( Bectrtr.st' ol the erplosion' cracLs

dt'r'r'ht1t,n Iht ttt lt ol lht ltuihlinlr urul lu\t \Pr''u'ls' Roads are tlunaged b1'

hunr t't'hu-lt'r. ()ur urr"tt ir dcpcntlingon ugrt<ulturt'lir rnun.t.l s'If \'

r ,t/rs. .! l'tn(,lhint. .\lonyumpulawn ll alls it our house rarc' <rut'ketl'

I)en. (,ndergnnu ll'qter litnk too ts tntcked l'vennithrtpuirs ug'in Woter

i.r rr rr.rlc'rl. Thert ts hugc mtisr' tht lo quurric.\ explosion ond htruses arL'

rihrulin:4, Il(mv. \tttrtt'qunt r nol ru''edcd. .

o \lt L.llrrlttlarnLhttulhttttt. .\lottgtnltullt un ' '\o lur' nont oflht' (l/icers or

.,rr ,tu / \ .)/ thr' tltrttttitt \l)kL' Qhottl lgnt ulltn !'ht'.t ru'c loktng tfurut the

puhlrt onll I lt'rt lht !'uhlr. u'r: lurncr's ( )llit t'r ttil lhul hi,tuust' ol tht

rlltttrr\' lltL'te t\ nt' Dk'r" ittt!*l lhcrc i\ ntt t't"r! i"tl'u't hul o stnull tnJtut'l is

lhcrL'. tl lutl is thut' Our ltrtrgt duttto3('. ll .rou run lhr quul) ulitr dunnging

tht lungt. wtu mu.t ktll tht' peoplt trul ntn lht'tltturrt ll tott \o.r'th'tt )ou Qr'

strbi*lai ltt Ttttvt'r vhtreitthclurn<'rt.^luthorih.'l"urnrcr:urelitingliktlailv
r(tjl('\ irf /i(' tluurrt unrl gtiny/t,r lltl)lu\'\vrtrkundtr -l/(;'\'RF-(;' 1"" '

o \lr \luk<th llt'llollrt llt' tu't rttrlitt lu rr\ (hi (u h t\ kt'ttl( ! rtlt

l'urldt gnnrt in tltir kuul lidit'r th< rdtrt\t.ttrt tlttnl nt'rtrlt u lt'tl uhott thc

vrrlLtLt rtl l(otrl il r( tt\..\irrr. it ll ltkL'u dn lortl f'urlitr' rnrtttrtt'll te

cttn lrtkt' rroltr tsl hl .\lllmg(lor tt..'\ot lhert it ,to rr''er in lhe\tell"lt the

(,ut.\tl ol lhc lrrogtton tott htnt t'tPlunacl uhottl lh( qu'trrits But olreath itt

lht'c\t\ltrtit tltttttri('\' tlt(l \ott liL'rfu)rot on\ tt1\l'(''-lr) ol lutn nurh pcrnti'isitttt

r: .!rttn ttrttl hrtt Dttttll lht'\ dtru' l'trrl rtl all' t'ttr Lltt<k tlttt IhL'tt 1t\k lor th!

tlt \t tlll(ltt ll'\ l)r't tlll\\tt)lt \ltttlr tllttlrr\ 1\ tl()t llt t'tl(tl

o \lt \irlr\/l ktrttt,tt. litttll \trrltr l LlrtttL'r' lt)'tlt't lit)tt lttttL iLtltrttt

Itt-rttrh Lrt t)ttt tlt\tt tlltttt-ti' r lt'trt ' rtr"t'r/ ttil' .l't'l tt:'' t)l Lutll'lll

i,t// \lr),h'\ lv)i, tht l'L'tttiIt,ttt (tttl ht !l\ttl it)r t1"\t 'llttlrril'\ lltt't prtltUrCJ

t,ti\t tlt)('tttttt ilt htlt,tt ,t!l litt tt t!t ttlntt-ntdtt'tn lltL rr't' ri'td h" 'tnt l''rtttrt

,,t,,i,ttr,tti,Lrrrr,i,'r'r/('r/,r\rili',-,i'"'1.tt1'l-l')"/irt'"1/\i\1"rtt11";"ttl/l(l

rr : (,(r r!i,/i,:, t'.: ),' i l\r':i rr( ' ):/ itt)))l' \"'/l' \'rr'rl'

't,,'. i,,,,,,..', rii,,', ' ;)t 
'itt I '\tt'1t tttttit ' til\

t .. ). jtt),:i:,,11 ttt|rt

i.,

L
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lus lwt houses l'hcre slxrultl hc no hou.tt t hur -lllo ,/,l/l'lcr'\ un'l ullo u li'mc

fur tliffercntiullvttbled ptrutns is thtre So lllini'elr lxrmission slnuld mt bt

given. "

{. Further. there are l0 to l2 mines alreadl operating in thc cluster' Addition ofnew mines

in this area 1[ill lead to incrcase in thc eristing pollution level: rhereb) afl'ecting the

ncarbl pcoPlc.

5. lt is seen tiom thc (itrrgle Vap that urbanisatl()n ir incrcasing continuourll in thc

Proposd area and thc numtrcr ('l slruclurcr ir alsr' incrcasing slc'adi11

Hence. considering the public concems during the Pfl' health ol the peoplc living nearby and

enrironmcnl. and the e\istencc of manl opt'raring quanies around thc proposed mine lease'

the commitlee d€cided nol kt recommend the Proiect'

lurther, the proposal tas placerJ in rhc 67{'h  uthorit\ mcctinB held on l0 ll 20ll

vide reference.]'d cited. fhc authoril\ notcd that th is proprtsal was placed tbr appraisal in'120'n

meetin8 oiSL.A('hcld on 0l.l1.2021 and Sl:A( has n(rl recommcndcd lhe proposal'

ln rieu ol thc abore. Stll,\A accepts thc rlccision ol'SliA(' and dc';ided t() requcst the

Member Secrerary t() grant rgection lcncr ro lhc PRlponcnl as per the {20rh lllccting ofSt:A('

held on 02.1 1.2023.

llencc. thc abor c-mcnti(tnrd tilc ir Rtjt't{ed. closed and recordtd accordingll '

st.t\\ l\

\t*
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